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I, the Chai;rman,': Committee on the Welfare of 

Schedull.:,:d Castes and .:;)cheduled Tribes having been 

authorised by th0 CJrllmittee to submit the Report on 

,their b0.half, present this Seventeenth Report (Tenth 

Lok' Sabha) on I.cti on Taken by GOvernment on the 

rccornr;lcnd~Lcions contained in the Eighth Report (Tonth 

Lok Sabha) on the Ministry of Commerce (Department 0-[ 

Comme.tce) - l1cservat ions for and employment Of Schcc1u led 

Castes and Schedu~ed Tribes in Minerals and Metals 

T~ading :o~poration of India Limited • . . 
2. Th~· R9port was first considered by the Committ0c 

on 4 January, 1993 and again considered and adoptee on 

19 March, ,~993. 

3. The f!.cport has been dO'/1ded into the follO",ving 

Chapters :-

I. Report 

II. Recommenda~ions/Observations which have 
been accepted by Government. 

III. Rc·comrnendati.ons/o:>s ervati ons, which the 
Committee do not desire t,o ;.>ursue 1n 
vi ow of GOvernment's r e'p Ii es. 

Iv. Recommendations/Observations in respect 
of which replies of GOvernm~nt has not 
bC:'en accepted by the Committee and which 
require reiteration. 

V. Rccommendations/Cbservations in respect 
of which final replies of GOvernment 
have not been received. 
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~. /~ 3nalysis of the Action Taken by Gov~rnm8nt 

on the rccorJlmGndations containe'd in the Eighth Re:"')ort 

o't the Committee is giv-:)n iri ApP0ndix. It would be 

Ob::iCrV0C:. th:::rl?from, th<lt out of 22 recommendations 
, . 

t1,')dc i.n the Report, 12 recommendations i.e. 55 percent 

heve bt?(:n ::ccopted by the Government •. The Committ.c.'! do 

not 6e5ir:) to pursue 4 recommendations i.e. 18 perCent 

0':: their rc·commendations in view of Government' s re?li085 

Four rccom;~:;ndations, i.Q. 18 percent in respect of ',:hich 

reply of GOvernment h3. ve not been accepted by the 

CommitL)c "'cljuire'reiteration; and for 2 recommenda'~ions 

i.e. 9 percent, final replies Of the Government h~v0 not 

been reQci vade 

NEW DELHI 

--
~{-i 1 2. .1.993 
1 Ch~i tra, J.915(Saka) 

an 3d --,f -c;':> 
Committee on the e Ifare of Schcdu led 
Castes and Scheduled Tribes. 



CHAPlER- T --.~.~ 

REPORT 
-----~ 

1. This ReolJrt 'Jf the ,C'JT}').nittee on the Welf.:')re of 

Scheduled Castes .:')nd Scheduled Tribes deals with the action 

taken by Government 'In tha recomrnendati'Jns contained in the 

Ei ghth Report( Ten th Lljk SFlbha) of th e Com'ni ttee on reservations 

f')r and emplc)'yment of 5Cs/S Ts in Minerals & Metals Tradin 9 

C'Jrp'Jrati~m of India Limi ted. 

1.2 The Ei ghth Rep'Jrt was presented t'J Lok Sabha on 

24 April, 1992 and Wi'lS laid in R"ljya Sabha on ~'April, 1992. 

I t con tained 22 rec'Jmmen d:;:lti':>ns. Re?lies 'Jf th e GJvernm en t in 

resoect of these recoml1endati.,ns have been eXr:lmined and may be 
L. , . 

CFlte ~ri8ed as under:-

i) 

i i) 

iii) 

iV) 

1.3 

Recommendati'Jns and observati'Jns which have been 
ace p.pted by the G.:>vernmen t. 
Sl Nos.2,5,6,7,9,10,13,14,16,17,19 and 22. 

Recommendations Jnd observations which the Committee 
d'J not desire to p urs ua in th e Ii lj1 t of the rep lies 
received frem C"'Jvernrmnt. 
51 Nos.8,11,18 and 21. 

Rec :mmendations and observ.,tions to which replies of 
C:',overnm en t havE:! not beenaccep ted by the Committee 
and whi o.~ require rei ternation. 
Sl Nos.l,3,4, and 20. 

Recommendati.':ms and observations in respec t 0 f whi ch 
final replies ,hc1ve not been received. 
S1 Nos.12 and 15. 

The Commi ttee wi 11 now de-'31 wi th the ac tion taken 

by the Q>vernm,an t on sane of their recommendations. 
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llQ~D QE Dtl1.EC1DR~~ 

(Ile ~Qrqf!le.n.i-~'1 ~i.o.1l._s..1_ .N,Q§' '!,l.. . .an.L~) 
1.4 In :r-'arag!'c:ph:; ,l,JJ3 and 1.20 of this Eighth Report 

the C"mni ttE":c had observQd that Director on the Board 

of Directors are c'Jnsidered to be top management posts and 

merit is the only criteria which the PESB keeps in mind 

while.s~lecti:b0 and making recommendations for these posts. 

If reservcltions is provided in these posts, it wCluld be 

possibl,? for PESB to empanel SC/S T candidates who ful fil 

minimum quali fications for th ese posts. The Cornmi ttee had, -, ':. 
therefore, rec'ommend that 'G::>vernment should consider 

the feasibi li ty of makin 9 provisi on for one Sc heduled 

Caste and Scheduled tribe Director on the B')ard of Direct')rs 

of ~ublic Sector Undertakings .by making suitable amendnents 

to the Articles of /\ss':)Ciation of these Public Sector 

lh der t~ kin 9S. 

1.5 In th,;:ir reI) 1)- '~he Ministry of Commerce( De"ptt.of . 
Com nerce) have stc.tf'l.d ~hat any amendernont t" the {.rticles 

of !\ss:')ci -=!tion for makin 9 provis ions for one SC/S T 

candidate C<3n be done only after the Cnbinet decides that , 

there 5 h."lll ba reserv~ti')n at1he Board level. Mini stry of 

Commerce on its own, cannot incorporate this amenanent 

as it w::>ulc1 have far reaching implications on other :;"SUs 

and th~ decision, if any, 'has to be processed first by 

D?E, the n::>dal authority for PSUs. 
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1.6 The C~mmittee consider the, reply of GOvernment as 

eV::lsive and unsatisfactory. The C~mmittee have observed 

that s:>me ather PSUs hiN2 been able ta a~,);:>:>int atleast 

ane Direc tor be l!Jn gin 9 to SC/S'T on th e Buard of Direc tors 

and find nn reas')n as t') why this can n":)t be implemented 

in ''''11C. They also rei terate their earlier rec()mmend1ti:m 

th=Jt the C-overnment sho uld cansider thefeasibi Ii ty, of makin 9 

protisian for ":)ne SelST Direct'Jr on the Board of ~")ublic 

Sector lhdertAkings by making sui table amendment in the 

Article of Association 5":) that the PSU is baund to 'live 

representation to an sc/sT person on the B":)ard of Directors. 

Need to /\ppoint 'Jne N':m-Offici'al on the Board of 
,Ql..;:,e~G..t..J~r:~ _Q£ -MMIG. _ _ • ___ •. __ ..,. _____ _ 

(R(Jcomm0nd.'3tilJn Sl NIJ.4) 

1.7 In f)"ira 1.21 ":)f thGir Eig,th Report the Committee 

hi3d abserved thi'3t there was a provision f:>r aryplJin"bnent of 

part-time non-official Director ')n the Board of Directors 

of 1,u,nc. During evidence the Secret.:Jry, Ministry of 

C":)m1nerce submi tted that it was open ta the G::lvernmlJnt to 

a'JDoint a non-official part-time Director in MM1C. They 

h~ve, theref')re, stress8d that G:>ve~ment should take steps 

to appoint atlerJst one Non-":)fficial Director bellJnging to 

Se/ST on the Board of Directars of Ivr.11C. 

1.8 In their a~tion taken reply the Ministry of 

C')mnerce (Deptt. of Comnerce) have stated that the policy 

decisi')n needs to be taken by DPE after which the Ministry 

of CammercD will und')ubtodly fall in line. ..' 
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1.9 The Committee are not 8.",tisfied with the 

renly of l-overnment. It is opin tJ the Government 

tJ ap"')!)int a non-official part~time Director in Minerals 

and Metals Trading CorpQration 'Jf India Ltd. The Ccmmittee, 

there f,)re, rei terata their earlier recrJITl-nend",tion that 

Govornment sh')uld take steps t') a;)p'Jint atloast on.e 

n')n-official Dir~ctor belonging t') SC/ST Cln the BO"ird 'Jf 

',f:11C. 

~m.IN Th1~ l_QE _G!1~tl'\1 ~~B.OJdll§B§ 
(~ec'Jmmend~ti')n $1 No.20) 

1.10 In para 4.20 of their Eiqhth Re~ort, the 

C')mmittee had recommended that whenever any casual 

w')rkers are regul~rised due representation should be 
\ 

given t') SC/STs as per the instruct.ion issued by the 

Dopar":m"'2nt of ?ersonnel for the purpose. 

1.11 The Ministry Jf Commerce have stated in their 

~cti')n 'taken reDly that whenever casual workers are 

regul::.rised in Minerals and Metal Ttading Corporation 

of India Ltd., sui table number of Se/ST candidates are 
. , 

als') rocruited. /\t times, M1v\1C finds it difficult to 

locate suitable SC/ST candid.:ltas. 
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1.12 The C~mmi ttee are not c~nvinced wi th the 

reply of the Government that \n1TC finds it diffioul t 

t~ locate suit~ble Se/ST casual labourer for.regularisation. 

In the ~pinion of the Committee there is n~ dearth of 

work ers in the c oun try. The Committee would, therefore, 

rei terate their rec')mrnendCltions that adequate number of 

SchGduled Caste/Scheduled Tribe candidates should be 

rocruited at the time ~f a~pointed of Casual Workers and 

whenever any casual workers ~re regularised due 

representation should be given to Sch8duled Castes! 

Scheduled Tribes 3S per the instructions issued by 'the 

Department of ?ersonnel for the purpose. 



CliAPTER - II 

RECCl'VwteJDATICNS/a3SERVATIWS WHICH 
HAVE BEEN ACCEPTFD BY THE GOVERNMENT. 

RK:~TI~ IN PARA - 1.19 (!L No ~) 

'!he Conmittee were also informed that the PESB keeps in 
mind the repeated recomnendations of this Cannittee for 
a(:p)intment of atleast one Scheduled Caste and Scheduled 
Tribe Director on the Board of Directors of Public sector 
tl'1dertakings and for this purpose they considered a n\1llt)er 
of Scheduled Caste and Scheduled Tribe Candidates in the 
past. However, no record of Scheduled Caste and Scheduled 
Tribe candidates ca1sidered in the past is maintained. 
In order to remove any suspicion fran the minds of the 
Scheduled Castes and Scheduled Tribes, the Camdtt .. 
recolllllended that such r~ord~ should be lIlintained in 
future. 

REPLY OF THE G )VERNMEN'l' 

'!he recomnendation of the Carmittee has been noted and PESB 
Sectt. will henceforth keep a separate list of s::./fIr 
candidates in their Conputerised Data Bank. 

(MOe OM NO.17/31/90/PT(fIr) 



RECOMMENDATION IN PARA-l.22(£L No E'" 
The Committee regret to note that Board of Directors of MMTC does not 
review the implementation of reservation policy relating to SCS and STs in 
any of their Board Meetings. It is the responsibility of the Board of 
Directors to ensure implementation of Reservation Policy in the Undertak-
ing. As such unless these matters are periodically discussed in the Board 
meetings, it would not be possible to ensure the faithful implementation of 
the Reservation Policy. They recommend that the Board of MMTC should 
undertake review of Reservation Policy in their meetings periodically and 
ensure their implementation as per Government directives. 

REPLY OF THE GOVERNMENT 

The recommendation of the Committee has been noted and the Board of 
MMTC will henceforth review the implementation of the reservation 
policy every quarter. 

(MOC OM NO. 17/31190IFf(ST) 
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statement s 
recarmendati 
Report of ' 
Cutes 
Came 

.' , 
~-

1he Conmittee note that there are 1497 per8a'ls belatging 
to s:.s/srs in the eight Public Sector Undertakings under the 
administrative control of the Ministry of Camaeree. However, 
no separate s:./Str cell has been set up in the Ministry to 
look after the interest of these ·s:./Str eapl.oyeea. The 
Carmittee take a serious view of the fact that such a Cell 
has not been setup even after the reconmandatiat of the 
Interal ,*,rk Study Unit of the Ministry in pursuance of the 
recarmendation made by the Conmittee in their 48th Report 
(8th Lok 5abha). ~ c:cmnittee rec:amalded that Government 
should setup a ,*,rk Study {bit appointed for the purpose. 

REPLY OF THE OOVF.RNMEN.' .. ' 

A s::./Str cell to monitor the reservatiat policy of Sc/Str in 
Public Sector Undertakings in KX: has already started 
functioning consisting of the following :-

1. Dealing h5ld full time 
2. Sectim Off ieer Part -time 
3. Older Secretary -do-

4. Director -do-

(MOe OM NO.17/3l/90/PT(Str) 



statement 
recomm.,da 
Report d. 
Castes ~ 

RECOMMENDATION IN PARA - 2.16 (S L· Q·1 

The Com mittee note that an cfticer in the rank c:L. Director 
has been appointed as Liaisal Officer in the Ministry c1 
Commerce to ensure the implementatiCJ1 c:L reeervatiCJ1 orders 
in all the eig ht Public Sector Undertakings under the 
administrative ca'ltrol c:L the Mi.nistry. Besides, looking 
after the interests d. SC/ST, he has been entrusted with 
some other jobs as well. The Liaisal Officer has been 
able to visit only 17 branches of.., these 8 Public Sector 
Undertakings till October, 1991 including £OUr offices d. 
MMTC. . The Committee are c::f the view that unless the 
Liaison Officer makes perioOical visits to the various 
cfiices c:L the undertakings at regular intervals, it may 
not be possible to implement the reaervatiCJ1 orders 
effectively. This is evident from the fact: that· the 
Liaisa'l Officur during his v !sit to the cffices c1 
undertakings I-Ointed out a number c1 deficiencies in the 
maintenance c1 rosters. They would like the Govemment 
to ensure prc.per implementaia'l d. reservatiCll orders in 
employment anl~ promotia'l by rigular inspectia'l d. roeters 
d. these undertakings. 

REPLY OF THE GOVERNMENT 

The recommendatiCll c1 the Committee has been noted to 
ensure that the ir~8pectI6n-' J c:L. rosters lleing maintained in 
the Public Sector Undertakings under the Miniatry d. 

Com meree will be Ca'lducted a'I a regular basis. 

(M'X CJI1 R) 17/31/90/PT(ST) 



RECoMMENDATION IN PARA-2.IS (S L t-/o· q) 

The Committee further Dote that the minutes of discussion held with the 
office bearers of the SCIST employees federation are not recorded on the 
ground that federation is not recognised. In the opinion of the Committee 
unless records of discussion held with SCIST employees federation are kept 
properly it will be difficult for the management to take follow up action. 
The Committee, therefore, recommend that records of discussion held 
with the SCIST employees federation should be maintaind by the MMTC, 
pending recognition of the federation by the management of MMTC, to 
avoid any misunderstanding at a later stage. 

REPLY OF THE GOVERNMENT 

The recommendation of the Committee has been noted. The record of 
discussions will be maintained whenever meetings are held by MMTC 
Management with the SCIST Employees Federation. 

(MOC OM NO. 17/311901Ff(ST) 



RECOMMENDATION IN PARA.3.32 (SL No (0) 
During the evidence, the Committee were informed that though the 
reservation policy has been there for the last 20 years, the real efforts have 
been made by MMTC only during the last three years to make up the 
shortfall. The Committee are constrained to observe, that had timely 
action been taken by MMTC to fill up the reserved vacancies instead of 
waiting for directives from the Government to undertake a special 
recruitment drive to clear the backlog vacancies, the shortfall would not 
have occurred. They desire that in future timely action should be taken up 
by the MMTC to fill up the reserved vacannices, as and when they take 
place. 

REPLY OF TIlE GOVERNMENT 

The recommendation of the Committee has been noted and timely action 
would be taken by MMTC to fill up the reserved vacancies as and when 
they arise. 

(MOC OM NO. 17/311901Ff(ST) 

2 



RECOMMENDATION IN .PARA.3.3S [SL tJ" 13) 

The Committee find that there is large backlog of vacancies in respect of 
STs in aU the categories. During evidence the Committee were informed 
that the management has taken a number of steps to fill up the backlog 
vacancies of STs, such as introduction of scholarships for ST students free 
training in typing and stenography and stipends to ST students @ Rs. 300 
per month for pursuing such studies which would make them eligible to 
join the MMTC service. While the Committee consider these steps in the 
right direction, they would like the MMTC to give suitable publicity 
regarding availability of such facilities for STs in MMTC in tribal areas and 
also enhance the stipend amount of Rs. 300 per month which is considered 
to be inadequate. The Committee would like to be apprised of the steps 
taken in this regard. 

REPLY OF TIlE GOVERNMENT 
All the regional offices of MMTC have been instructed to give adequate 
publicity to the scheme in educational institutions in tribal areas under 
their jurisdiction. As regards the inadequate stipend amount, MMTC is 
examining the matter with a view to increasing either the amount of 
stipend or the number of students covered under the scheme. 

(MOC OM NO. 17/31/90/Ff(ST) 

f~ 
1 f the Government I Rep y 0 

As intimated by M}('IC, the backloc;r i~ ;he 
catecorY of ST is only 10 in Group C 
and it has already introduced scholarship 
scheme in its CUttak Off ice an~ ~ Fo'>\Jl-

rsons have been inducted for stipend. 
~e stipend amount e' ta"!!b increased by 
MMTC from RS. 300/- to RS. 500/- per 
~onth to attract more persons to this 
Scheme. 

( H 17/<;/'3 - ~I(sr'\ M "C O~ 0 / 

-



RECOMMENDATION IN PARA·3.36 (St- "/0 'Y) 
The Committee find that since January 1989 a number of special 
recruitment drives were undertaken by MMTC to clear the backlog of 
vacancies of SCS and STs in various categories of posts. Responses 
received from SC and ST candidates were quite good but many ST 
candidates could not be selected because they were not found suitable for 
some reason or the other. Keeping in view the fact that ST people are 
generally very backward and living in places far away from towns and 
cities, special efforts may be made to select ST candidates by sending the 
recruitment teams to those areas. Requisite training may also be provided 
to ST candidates after their preliminary selection with a view to make them 
suitable for various posts. 

REPLY OF THE GOVERNMENT 
In view of the non-availability of ST candidates, MMTC have already 
recruited some Stena-Typists provisionally and the facilities of training in 
stenography at the Corporation's cost is being extended to them on the 
expectation that after a period of six months to one year, such candidates, 
would be able to meet the requirements of the post. 

(MOC OM NO. 17/311901Ff(ST) 

4 



l!!~QI!!!!~~!!Q! IN PARA 3.38 (s L N~ ") 

In the opinion of the Committee frequent 
change in promotion ~olicy will affect the career 
growth of all employees es~ecially those of SCs 
and STs who get promotion on roster basi.s. They 
de$Lre the MMTC to frame a well conceived promotion 
policy in consultation with the Ministry of Commerce 
for all the employees of MMTC gi.ving due relaxation 
in oromotion to SCs and S~s and once ~he promotion 
policy is adopted the management should follow it 
in letter and spirit. 

REPLY OF THE GOVENRMERT 

Necessary action on the recommendation of the 
Committee will be initiated by MMTC after expiry of 
the existing promotion policy in respect of staff. 
As regards officers, relaxation is already being 
provided under the existing vacancy-based promotions. 



The Committee note that the Corporation has 
been conducting in-service training programmes as 
well as nominating its employees including Scheduled 
Caste and Scheduled Tribe Employees to the Training 
Programmes organised by various professional 
organisations. During 1989-90, 1990-91 and 1991-92 
out of total 1265, 686 and 1225 employees who were 
given in-service training, the number of Scheduled 
Castes and Scheduled Tribes were 54, 85 and 55 
Le. 4.26, 12.39 and 4.48 I;:>er cent respectivley. 
Similarly during 1989-90, 1990-91 and 1991-92 out 
of 310, 393 and 341 persons nominated to the 
training programmes conducted by various professional 
organisat ion, the number of Scheduled Caste and 
Scheduled Tribe Employees was 60, 53 and 50 respectively. 
Besides, during the year 1989-90, 1990-91 and 
1991-92 , 27, 18 and 29 Scheduled Caste and Scheduled 
Tribe Employees respectivley were nominated for 
attending to training programmes conducted by 
Delhi School of Productivity & Performance and 
Third World Development Centre. 

The Committee hope that imparting of training 
in various fields to Scheduled Caste and Scheduled 
Tribe Employees will go a long way in improving 
their efficiency. They recommend that the sl;:>onsoring 
of the Scheduled Caste and Scheduled Tribe Candidates 
for such training courses should be progressively 
increased so that they acquire the requisite 
proficiency and give a good account of themselves. 

REPLY OF THE GOVERNMENT 

The recommendation of the Committee has been 
noted for compliance. 



RECOMMENDATION IN PARA4.16 (SL '* (~ 
The Committee regret to note that out of the five officers given foreign 
posting during the years 1987-88, 1988-89 and 1989-90 not a single officer 
was from the SC or ST category. The Committee desire that MMTC should 
make sincere efforts to appoint atleast one officer belonging to SC/ST 
category in their foreign projects. This will not onJy broaden their outlook 
but will also enable them to acquaint themselves with the work culture of 
the countries of their postings. 

REPLY OF THE GOVERNMENT 

The observations of the Committee have been noted and will be kept in 
view while making selection of officers for posting abroad. 

(MOe OM NO. 17/311901FT(ST) 



RECOMMENDATION IN PARA-4.24 & 4.25 (SJ.. N'I-~' 

There are Government instructions that a note should be incorporated in 
the Annual Report of all MinistriesIDeptts. as well as Public Sector 
Undertakings under the control of concerned MinistrylDeptt. about the 
matten relating to representation of SCs/STs indicating the functioning of 
Sc/ST cell in the establishments. 

The Committee regret to observe that Annual Report of MMTC does not 
contain any information regarding welfare measures taken by the 
Management for upliftment or advancement of Sc/ST employees of 
MMTC. They recommend that the requisite information should invariably 
be furnished in the Annual Report of MMTC in future. 

REPLY OF THE GOVERNMENT 

The recommendation has been noted by MMTC to ensure that in future, 
its Annual Report contains the required information. 

(MOC OM NO. 17/311901Ff(ST) 



CHAPTER - III 

REcav1MEN~rICNS/OBSERVATI~ WHICH 
THE CCM.U:ITEE 00 Nor I16SIRE TO PUBJE 
IN v.r EW OF THa GOVE.RNMsNr REPU as.. 

RECOMMENDATION IN PARA.2.17 \gL f'(' oJ 

The Committee note that no separate complaint/grievance register is 
maintained by MMTC for recording complaints/representations received 
from its SCIST employees. The management only maintains a separate file 
where individual grievances including those of SCIST employees are dealt 
with. With a view to ensure implementation of reservation orders and 
imparting justice to SCIST employees, the Committee recommend that as 
assured during evidence, a separate grievances/complaint register be 
maintained both at the corporate as well as the regional offices of MMTC 
and all complaints received therein should be disposed of within a given 
time schedule. 

REPLY OF THE GOVERNMENT 

A grievance complaint register to register the complaints from Sc/ST 
employees is already being maintained in the Corporate Office of MMTC 
and is being regularly monitored. 

(MOe OM NO. 171311901Ff(ST) 
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RECOMMENDATION IN PARA.3.33 CSt- No tr) 
The Committee further note that representation of SCslSTs in Group 'B' 
post is very low. They were infonned during evidence that there were only 
a few direct recruits in Group 'B' posts and most of these were promotional 
post. Considering the fact that there is a provision for direct recruitment in 
Group B and there is a huge shortfall of SCslSTs in this group, the 
Committee are of the view that MMTC should foUow the policy of filling 
up of these vacancies, partly by promotion, and partly by resorting to 
direct recruitment. 

REPLY OF THE GOVERNMENT 

Decanalisation of a large number of items has raised the possiblility of a 
reduction in the requirement of manpower in MMTC. It has been reported 
by MMTC that they are examining this issue in all its aspects. 

(MOe OM NO. 17/31/90/Ff(ST) 
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REX:CH!ENDATIOO IN PARA - 4.10 & 4.11 (St. N.. Ig) 
'Dle Conmittee are surprised to note that out of 17 off icers 
of Minerals & Metals Trading Corporation sent for training 
abroad since, 1988, nate of them belatged to Scheduled Castes 
and Scheduled Tribe. They learn that thee training 
programnes are mostly catducted by Deptt. of Eca10mic Affairs 
under UNDP and Colartx> Plan. The Minerals & Metals Trading 
Corporatiat atly recommends the names of the candidates 
including those of Scheduled Castes and Scheduled Tribes and 
final selectiat of candidate is dale by that Deptt. 

The Commdttee desires that Govt. may iasue suitable 
instructiats to Deptt. of Eca1anic Affairs urging upa1 them 
to select atleast a few Scheduled Caste and Scheduled Tribe 
candidates for training abroad which would not only iJl'lrOVe 
their knowledge rut also raia! the morale of Scheduled Caste 
and Scheduled Tribe elrplayees, besides giving them a S«lse 
of participation in the NatiooaJ. Training Progranme. 

REPLY OF THE 00VERNMEN'l' 

The Deptt. of Eca1anic Affairs, which was addressed in the 
matter has already intimated in the earlier reply of KX have 

intimated this Ministry that Deptt. cirOJlates the courses 
pertaining to ColClltx> Plan to Departments and Ministries for 
whan they are relevant and based at the naninatiat received, 
spcr1sored names are forwarded to the dalor countries by that 
Deptt. keeping in view the various requirements like age, 
educatiatal qualificatioo etc. that are prescribed by the 
Training Institutes. In view of this, the final selactiat lies 
with the dalor countires. 

In additiat since 1988, the names of 19 officials of MM'lC were 

forwarded to BPE/OPE including six s= candidates for being 
cxnsidered for training abroad. 

(KJV a. W. l7/3l/90/FT(ST) 



RECOMMENDATION IN PARA-4.22 CS L ."'" ~( 
The Committee find that Minerals &. Metals Trading Corporation has been 
carrying forward a long list of backlog vacancies especially of STs in 
various categories for a number of years. Obviously this was due to the 
non-availabiity of suitable ST candidates. The Committee recommend that 
Minerals & Metals Trading Corporation should prepare its man-power 
plan for the next five years and take timely measures to recruit and train 
the requisite number of Scheduled Castes and Scheduled Tribes in various 
categories. 

REPLY OF THE GOVERNMENT 

The nature of activities of MMTC has undergone a change foUowing 
decanalisation of a large number of items under the new EXIM Policy. At 
this juncture, MMTC finds it difficult to prepare a long term manpower 
plan as they may have to effect substantial reduction in their existing 
manpower. MMTC Management expects that a substantial number of 
employees will be opting for voluntary retirement from the services of the 
Corporation and with it the ratio of Sc/ST employees in relation to total 
strength would significantly improve. 

(MOC OM NO. 17/31190/Ff(ST) 



CHAPTER - IV 

RE,:;CMviENDATIGlS/CBSERVATIGlS IN RESPScr 
OF WHICH REPLIES OF GOVERNMENT HAVE Nor 
B.2el ACCEPTED BY TJiI CCJ.4MITTEE, AND 
WHICH REWIRE REITERArI~. 

(SL N,,' 
RECOMMENDATION IN)!ARA - 1.18) 

The Com mittee note that Board d.. Directors d. M MTC consists 
cL a full time Chairman-cum-Managing Director, five full time 
Directors, and four part time Directors but. none d. these 
Directors belongs to SCs/S'l's. They were informed that 
selectial for appointment cL Directors Q'l the Board cL 
Directors and Public Sector Undertakings is made by the 
Public Enterprises Selection Board. Directors on the Board 
d. Directors is considered to be top management posts and 
merit is the only consideration which the PESB keep in mind 
while selecting and making recommendations for the. posta. 
AlthOUq,1 the Ministry cL Commerce had recommended the name 
cL one OC candidate for MMTC, the PESB did not empanel 
his name. During evidence the Secretary, Ministry d. 
Personnel & Training stated that if reservation is prov ided 
in thue posts, it' ~ula be possible for PESB to em.panel SC/ST 
candi(lates who fulfil minimum qualifications for these poeta. 

REPLY OF THE GOVERNMENT 

While processing any case d. _action as per ~xtant policy 
and procedure, PESB does not take into account whether 
a candidate is a member of=SC or st as there is no policy 
cL reservation for the Board level appointmatts. Selectial 
for the Board level poets are made by PESB Q'l the basis 
cL e14g!bility, suitability and merit cL the cue and OC 1ST 
candidates are also CCI1sidered for such posta, if they 
otherwise fulfil the criteria. 

(KX: Ctt !().17/3l./90/F'l'(ST) 
Cl)M'" E: f\fT..r " F TM~ 
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R!XXX91DIDATIOO IN PARA - 1.20 (~1.-' t'f«' . ~ 

ihe Corrmittee would also like the Government to consider 
the feasibility of making prcwisioo for me Scheduled 
Caste and Scheduled Tribe Director on the Board of 
Directors of Public Sector Undertakings by making 
suitable amendments to the Articles of 
As8ociation of these public tmdertakings. 

RE?LY OF THE 00VERNMENl' 

An'1 amencinent to the Articles at Association for making 
provisions for one s::./Sl candidate can be done only after 
the Cabinet decides that there shall be reservatioo at 
the Board level. M:x:: 00 its own, can not illcorporate 
this arnencinent as it would have far reaching inplicatioos 
00 other PSUs. 'ltle decisioo, if any, has to be processed 
first by OPE, the nodal authority for PSUs. 

(MOe OM NO.17/31/90/FT(Sl) 
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RECOMMENDATION. IN PARA - 1.21 C gL Na' 4 . 

The Committee find that there is a prov1Slat for appointment 
c:L partime nm-c:fficial director at the Board c:L Directors 
c:L MMTC. During evidence the Secretary, Ministry c1 
Commerce submitted that it was open to the Govemment to 
appoint a non-afficial part time director in MMTC. The 
Committee, therefore, stress that Gov em ment should take 
steps to appoint atleast ate nat-c:fficial Director belonging 
to SC/ST at Board c:L Directors of MMTC. 

REPLY OF THE GOVERNMENT 

The policy decimoo needs to be taken by OPE after which 

the Ministry c:L Commerce will undoubtedly fall in line. 

K:X:: a. NO. 17/31/90/PT(SX) 

~f -ru~ (oMM mE/: 
Cof'ri M ~ N7.f 
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RECOMMENDATION IN PARA-4.20 CSL Nt ~ ) 

The Committee note that out of 55 casuallabouren on roll of Minerals & 
Metals Trading Corporation on 31.12.1991, 11 belonged to Scheduled 
Castes and none to Scheduled Tribe. During the last three yean out of 41 
casual workers regularised, 11 belonged to Scheduled Castesand none to 
Scheduled Tribes. The Committee are constrained to observe that by not 
taking any Scheduled Tribe candidate at the time of absorbing 41 casual 
worken, the Management of Minerals &. Metals Trading Corporation has 
failed to put into effect the instructions of the Government of India on 
reservatioDJ in letter and spirit and recommend that whenever any casual 
workers are regularised due representation should be given to Scheduled 
Castes and Scheduled Tribes as per the instructions issued by the Deptt. of 
Personnel for the purpose. 

REPLY OF THE GOVERNMENT 

Whenever casual workers are regularised in MMrC, suitable number of 
Sc/ST candidates are also recruited. At times, MMrC finds it difficult to 
locate suitable Sc/ST candidates. 

(MOC OM NO. 171311901Ff(ST) 
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~SR- V 
RECQIMENDATI ellS/ 
Q= WHICH fINAL RE'l3SERVATIQ6 IN RESPscr 
HAVE Nor SEal REC:X~. OF GOJEHNMsNr 

RECOMMENDATION IN PARA-3.34(§L. J'(e 'f-) 

The Committee also find that there are large number of SCs/STs available 
in Group 'C and the possibility of promoting some of these SCIST 
employees to Group 'B' by relaxing their promotional criteria may be 
considered. They would like the management to review the position in 
consultation with the Ministry of Commerce and Deptt. of Personnel with 
a view to improve percentage of SCs/STs in Group 'B'. 

REPLY OF THE GOVERNMENT 

MMTC is examining the feasibility of the proposal. 

(MOe OM NO. 17/31/90/Ff(ST) 

f(2"",,.../=NTj of: .,~F C~MMI"""€E 

f¥~ ~ ~ ;YL'-~ ~ u.... 
~ {77~~~ O.,-..IjL 4/~~&~ 1 'Itt. )--L.~~ 

Ii· 

F~ 
. Reply of t~e GoV~I'11m~nt 
'-~--~ .-#....!. --: 

Th~ exist inc T~~ BOund promotion policy 
for th~ staff in MMTC is eY.pirinq en ~Oth 
Sept., 93' and MMTC has already initiate~ 

rey,aratory action in this rec-ard. The 
~orporation will k@~ in view the recomm-
endation of the committ~ in th~ pro~.s 
of the contemplated review of the pr~tion 

pol tcy. (MoL. tT f'A ")1;7 17/ r-Iq) - t:rrSi) 

~ ~~f- -WtNfJ.. ~ 7; ?. a;~~ d ~ 
CHh-. t~ ~ (J,t¥~ ~~ ~~~'"" ~ 
~t.-~ d~ rnrr-t C' i" ~~ 



RECOMMENDATION IN PARA.3.37 CSz. .No 'V 
The Committee regret to note that the MMTC authorities have not been 
able to maintain the reservation quota of IS per cent for Scheduled Castes 
and 7 112 per cent for Scheduled Tribes in promotion. They also note that 
the reservation in promotion is applicable only from the top rung of Group 
'B' to the lowest rung of Group 'A' and the officers are promoted as per 
the Time Bound Promotion Policy by giving one year relaxation to the 
Sc/ST employees. The Committee were informed that reservation in 
promotion was introduced in MMTC in 1973 and followed till 1985 when 
time bound promotion was introduced. Again from 1.4.89 the vacancy 
based promotion for officers was introduced and the time bound 
promotion scheme was revised with effect frm 1.10.90. The Committee 
were informed in a written reply that the time bound promotion policy, has 
not affected the promotion prospects of Sc/sT candidates and on the 
contrary all employees including SCIST have been benefitted by this 
liberalised promotion policy. During the evidence the Committee were 
also informed that vacancy based promotion for officers was re-introduced 
because the existing policy of time bound promotion was creating problems 
in a particular cadre. 

REPLY OF THE GOVERNMENT 

Necessary action on the recommendation of the Committee will be 
initiated by MMTC after the expiry of the existing policy in September, 
1993 at the time of its review. . 

(MOC OM NO. 17/31/90/FT(ST) 

o~ -
!J.;. ~e ~ IN t~ ..t~ 
~~(:J"y. J -It o..t-~~~ 

Fu~~ 
tReply of the Government 

As stated in reply to the recommendation 
contained in para 3.34 of the Report, 
MMTC has already initiated preparatory 
action for undertaking review of the 
existing promotion Policy for staff. 
The final outcome of t~e review would 
be available only after September, 93. 

( /VI oL 0 M Nu his /Q'> '- t:: T _ \. r) 
fur<,IIE:R.. Co/('. £IV'T'~ "' TilE" (lM:MI'T",Ee 

-rtL ~u- wrJ.J. Lbo. ~ ~ ~ i & 
cr.J~ d f/L ~t-w d. p~(J1(m f,.L.,c; C7'" tiL 



APPENDIX 

(vide para 4 of the Introduction) 

Analysis Of the Action Taken by the Government on the 
recolnI"!1endations contained in the Eighth Report of the 
Connittee. 

1. Total number of recommendations 

2. Recommendations which have been accepted br the Government (vide recommendations at 
S • 2,5,6,7,9,10,13,14,16,17,19 and 29L 
Number • • • • • • • • • • • • • • • • • • 
Percentage of Total • • • • • • . . • • • • 

3. Recommendations which the Committee do not 
desire to oursue in view of the GOVernment 
replies (vide recommendations at 51 Nos. 8, 
11, 18 and 21) 

Number •• • • • • • • • • • • • • • • • • 
Percentage of Total • • • • • • •• • • • 

4. Recommendations in respect Of which final 
replies of Government have not been 
accepted by the Ca itte. and which 
required reiteration (vide recommendations 
at 51. Nos. 1, 3, 4 and 20) 

Number • • • • • • • • • • • • • • • • • • 

22 

12 

55% 

4 

18% 

4 

Percentage to Total • • • • • • • • • • •• 18% 

5. Recommendation in respect of which final 
reply has not been received (vide recommen-
dation at S1. Nos. 12 and 15' 

Number • • • • • • • • • • • • • • • • • • 

Percentage to Total 
2 

9% 
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